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crossed stx months can be proceeded in
the court. So, what steps will be
Government take to see that the general
public is not harassed by putting their
cases aftar six months in the court so
that these people are not unnece-
ssarily getting had treatment in the
hands of police and courts ?

SHRI P. VENKATASUBBAIAH
With this experience gained, we will
up the administration. Whatever
loopholes are there, we are sincerely
going into them.

SHRI BHIKU RAM JAIN: 1[I am
only talking about the mandatory pro-

visions of the law. Thereis no loop-
hole.

SHRI P. VENKATASUBBAIAH : It
is a loophole, in the sense in administer-
ing the law by the police and by the
Dzpartment.

What [ meant is that, So far as
those things are concerned, if there is

any deficiency, we will certainlyvic re up
the administration, With 1tlis expaii-
ence, we will certainly go to  the
matler and whatev r 1y pussible,

certainly we will do,

SHRI N.K, SHEJ\WAI KAR : Mr.
Speaker, Sir, I am ruth v suipired o
scc or rather hear that the hon, Alinii-
ter taking shelier 1n the Madras High
Court judgement, Actually, he knows
the law very well that the judgement of
the Delhi High Court is binding upon
all the lower courts, whatsoever. I do
not know how he is trying to justify the
attitude of one metropolitan magistrate
which is different and absolutely wrong.
As long as the judgemeznt is not
reversed, it is binding,

Apart from that, my point is,

iIs it not nature that the grounds which
are given like witnesses, medical
evidence report etc., are formalitics
which are to be completed in every case
and actually that was the purpose of
amending Section 167 that unnecessary
false case should not be filed and the
common man should not be unneces-
sarily harassed ?

That is why six months’ time has
beem put in. This is the law. I am
afraid, these are the cases in which
deliberately either false implication is
there or something has happended
in each and every case and then find
out what actually is the position.
Please don’t try to defend it unneces-
sarily otherwise, That is my request to
him.

SHRI P. VENKATASUBBAIAH
That is why | said that we are seeking
special leave from the supreme court.
It the hon. Member points out specific
cases, we will certainly go into them
and take necessuary action,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) and (b) The passports of all persons
going abroad are checked and stamped
by Iimmigration officials at the airports,
There is no reason to believe that fake
Indian passports are being made on a
large scale.
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oY ®AF ST qEAIE 9T T g FAR!
g oA & g ag feeary w37 fEar
T 91X g fawraa  #Y gg qAraw
afF gz =541 ot gwdt fawrad o
Q¥U & qFag ¥ 299 QOEH F f@TE
fagir &% gravie IFT gH g WA
fear 1 =T a3z 2w Yy wfasar &1 qaw
g faRwt o a1 #T gare & farem
gl WX @2 qigr AMA | AT F979
NgT @IET

““There is no rcason to believe that
fake Indian passports are bcing made
on a large scale.”

& & @Y ft & A wvzar 2 fFogAa
¥ foeqs wrEar & fowrgdT oF g9F
q1q 9T § FEAEF 299 Uz q F faarw
fored ag faFmaa #1 2 fx fa7 vorzm
¥ 20,000 ®o & FT FH ATHAT qrE9IE 2
T gad aw fzar g zafar az /47 S
UFNT o [T FAFT 421§ A9 FAAT
STy ¢

SHRI P. VENKATASUBBAIAH
The hon, Member is perhaps mistaki g
about visas. Passports are being given
on certain conditions and regulations
laid down. If anybody wants to go to
another country___

MR, SPEAKER : It
passports.

is about fake

SHRI P. VENKATASUBBAIAH
That is what 1 am coming to.

Passports are being given under specific
rules and regulations that have been
laid down. Unless these are fulfilled,
Passports are not being given. 1 will
enumerate the conditions laid down,
There is a set proczdure. In order to
prevent such fake passports, we have
taken certain action which is, more or
less, foolproof. The ordinary passport
indicates full name of the bearer, pro-
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fession, place, date of birth, domicile,
height, colour of hair, visible distin-
guishing marks, photograph..,

(Interruptions)

SHRI JAIPAL SINGH : What was

‘my question, Sir?

(Interruptions)

SHRI N.K. SHEJWALKAR :
on a point of order, Sir.

I am

SHRI P. VENKATASUBBAIAH
Sir, you have to give ms protection, 1If
the members interrupt me like this,
what can I do ?

MR, SPEAKER : Why are you
interrupting him 211 tHe time ? The
only question is, whether there have
been anyv cases of fake paossports, If so,
how many, and what action you have
taken against the persons involved.

PROF. MADHU DANDAVATE
It is a [ake reply.

SHRI P VENKATASUBBAIAH
Mr Dandavate you are capable of
giving fake replies, You have mono-
polised i1t.

SHRI SATYASADHAN CHAKRA-
BORTY : If it is not on a large-scale,
is it on a small-scale ?

SHRI P. VENKATASUBBAIH : 1
will  answer the question, Shri
Satvasadhan Chakraborty asked about
missing passports. No such passporis
have come to our notice.
The Embassy of India at Bahrein has
reported that 8 Indians left Bombay on
13-8-83 for Bahrein by passports issued
in the name of some other persons. On
arrival at Bahrein, the Bahrein authori-
ties detected the impersonation and these
persons were repatriated to Indian on
17-11-1983 on emergency certificates
issued by Indian authorities. The Indian
Embassy at Bahrein has also reported
the name of the agent in India who had
organised these persons’ trip out of
India. The Commissioner of Police,
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Bombay was addressed on 19-12-83 to
make enquiries and take necessary
action. He has reported on 2-3-1984
that the cas: has been registered under
the provisions of the IPC and the matter
is under investigation,

s owware g 520 ®479 Az 4t fF
forg =neit #Y Fe7dza g fafaeir =
fa®y 2 & war-wa7r Z2afar oxe= F
ZAFT F27 9T 41, 39F faqrs 740 Fd-
Y 7Y 2 7 #r 39 IFfAT owezg 71
fremme fFar a1 2 2 w3 oF 91 2N
FMIFE, T3 AN T3 qg 1Z &, 3IF
FAH 98 70 &, A = Amf & faerE
% vaa faar g av ady ?

MR. SPEAKER : They have been sent
back.

*(Interruptions)

MR. SPEAKER : 1 have not allowed,
Don’t interrupt.

Wt s fag o 7 anE Foarg
g WAY gedr g1 T@r g faser ¥ g7
wgsa W 5,10 Zafanm wxez 33 go 2
FT AN &1 FAT T2 & WY AT 9AT A
A% U AW TAAY AMTTATGY A HIGT A
e fsfazw 7 gwre ¥eF F1 AW
FEA g1 @I 2 | mIa sAar faee
far @ a1 /87 7 w7 agr ar | FE9
g fF zady difvaw wraaw qv 91 999
IAFT HAEz A8l fFar ?

SHRI P. VENKATASUBBAIAH : It
is very difficult to convince those who
do not want to be convinced. 1 have
given facts and figures about this
Kuwaiti case, It has not been brought
to our notice, If the hon. Mamber brings
it to our notice, we will certainly go in-
to it.

*Not recorded.

So far as our people going on work
to other countries is concerned, we have
taken special care. The Ministry of
Labour is concerned with the work relat-
ing to grant of emmigration and clear-
ance of Indian workers, skilled, semi-
skilled and unskilled going for overseas
employment. Special care has been
taken. We have taken all possible steps.
My hon, friecnd has mistaken passport
for visa, Visa has to be obtained only
from Embassies to which these people
are going, He has mistaken passport
with visa. There may be some forgery
visas. They will be detected there when
he lands in that country.

MR. SPEAKER : There is mistake on
that score. P:ople who are travelling
arc sent by agents on false visas. If it
comes to my notice, I will also take
note of it.

SHRI P. VENKATASUBBAITIAH : We
are not compotent to give visa. It is the
country to which they go which is com-
petent to give visa.

MR. SPEAKER : It is not we who
are at fault, It is the travel agents who
issue false visas to them and on false
visas they send them there. They do not
care.

SHRI P, VENKATASUBBAIAH : If
it is brought t our notice, we will take
action,

o e fag 0 HY FIST FY #9A
8T fFar, g F arv A FETE 0 IS
qraqrz fasrar a7 s A fasm g

WEqE WA : AT AT FrAv g |
9 ag arfaw ¥ IJWE | ATYA T@q
Fata qar g | " gfed v e e
waq faar @, SA%T #41 Agr THST a4r !
|TT aY qrErE & g v g & |

oY srore fag : & A1 oorew W
e & a § g8 @I |
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MR. SPEAKER : I cannot give you
all the time, 1 have not dedicated the
whole Question House to you.

TN &9 FFvEA g9 fag

=Y st fag : woT g9 &1 gesl-
e g T TEA AT g

WEAE HEIAT : ATIA al 19 T FI
fau |

MR, SPEAKER ; I cannot give the
whole Question Hour to you,

=t TS 6 o oFar goa fwfeeeT

qTEd Bred F1 fAadls FT  |/T q4q15T,
¥F(TeT E =g €A

MR. SPEAKER : You are putting
wrong questions. What can I do ? I had
given you ample time, Mr, Kamamurthy.

oY woare fag . w0 aardy - faa

WY GA AN U9 AG TBT AT |

SHR1 K. RAMAMURTHY : Sir, this
Question pertains to issue of fake pass-
ports and not visa. One week back, a
news-item appearcd in the Indian Express
which says that, using fake passports,
the travel agents are issuiug F.T.S, and
are cheating the Reserve Bank and the
country as a whole. Various regional
passport authorities In our country are
issuing passports to different persons.
For example, 1 can give a passport
application to the Madras Regional
Passport Office and under a different
name I can also apply to the Hyderabad
Regional Passport Office. There is no
foolproof system to check that. When
I was abroad, it was brought to my
notice by some people of the Indian
origin that some people with different
passports are travelling and they are
availing of the F.T.S. facility also. I
want to know from the hon. Minister
through you, Sir, what sort of foolproof
system is Government going to introduce
hereafter and how this will be arrested,

SHRI P. VENKATASUBBATAH : A
foolproof system is already in vogue.
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If there are any valid reasons advanced,
we will take care of them.

MR. SPEAKER : Mr, Home Minister,
I would like to make one observation
regarding this, It needs a through in-
vestigation. With fake visa system, the
travel agents are doing a lot of non-
sense. You go into it thoroughly and get
at the root or bottom of his.

SHRI P. VYENKATASUBBAIAH
Certainly, Sir.

MR. SPEAKER : Dr. Swamy,

(Interruptions)

MR. SPEAKER : I have called Dr.
Subraman.am Swamy. It is my prero-
gative to allow anybody. 1 am not allow-
ing Mr. Mayathevar or anybody else.
. Swamy,

(Interruptions)

DR. SUBRAMANIAM SWANMY : 1
have only one Fassport and that in the
Indian Passport_,,

MR. SPEAKER : Under the same
name.

DR, SUBRAMANIAM SWAMY :1
find that this distinction between fake
passports and genuine passports is a vely
artificial one because, first of all, you
can get a passport with the signature of
of an MP. or M.L A. we are under
pressure to sign without knowing who is
who.

(Inrerruptions)

1 am not saying that we sign, I am
only saying that we are under pressure
to sign. Of course, it would be incorrect
for me to say that there 1s nobody who
does not sign with his eyes closed; there
are some, In fact, Government does
not have the machinery to really check
fake passports, I can say from personal
experience that, during Emergency, my
Passport was cancelled and yet, I was
able to go abroad going through an
Indian airport, So, the machinery is
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there. It is not possible to check. There-
fore, the practice that is followed in
most democratic countries—I am not
talking of the Communist countries; they
have a different philosophy—you can
Bet a passport as easily as you ger a
postage stamp, You go to the Passport
Office and fill up the form and it will
come to you by mail. I want to know
whether Government has considered this,
that is, giving the Passport to whosoever
asks for it and then when you get evi-
dence that the person is acting against
the law or has broken a law, you can
cancelit.  This would be a much more
honest sysiem than the present system

that we have, Has Government consi-
dered this ?

SHRI P. VENKATASUBBAIAH
This is a suggestion.

DR. SUBRAMANIAM SWAMY : I
want to know whether they have consi-
dered it at all,

MR. SPEAKER :
this suggesiion.

They can consider

Terrorists from Abroad Arrived in the

Capital
*251, SHRI RAJNATH SONKAR
SHASTRI :
SHRI TRILOK CHAND:

Will the Munster of HOME AFFAIRS
be pleaned 10 state :

(a) whether some terrorists Irom
Europu have arrived in the Capital with
the obj:ct of perpetuating
against important persons;

violence

(b) if so, the details thereof; and

(¢) the aclion taken by Government
to apprehend these terrorists ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (2)
to (¢) No specific information is avai-
lable about arrival in the capital of any
terrorists from Europe with such an
object, However, there have been
reports that some terrorists from abroad
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my be attempting to enter India. All
concerned authorities have been main-
taining due vigilance.
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